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1. INTRODUCTION: 

          The Hon’ble NGT heard the matter of OA 192/2022 on: News item published in the 

Shillong Times Dated 23.02.2022 titled “Poison flowing in Shillong’s rivers: Water 

Quality Index and thereby  passed an order dated 22.11.2022 with a direction to the  Joint 

Committee constituted for the purpose with officials  of CPCB and state PCB to take further 

time-bound remedial measures with action plan and firm budgetary allocation which may be 

monitored by ACS, Urban Development and Environment, Meghalaya. ACS, UD is required 

to ensure that the raw fecal matter is not discharged into fresh water streams and Umkhrah 

and Umshyrpi rivers. 

 Further the Hon’ble NGT in its order dated 22.11.2022, directed that  a Action  taken 

report may be filled on or before 28.02.2023  by e-mail at judicial–ngt@gov.in preferably in 

the form  of searchable PDF/OCR ,support PDF and not in the form of Image PDF .A copy of 

the report  be also be placed on website of State PCB and the violators may be informed by e-

mail so that they may file their response, if any before March 15, 2023 by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form 

of Image PDF. The State PCB, ACS, UD and ACS, Environment, Meghalaya may remain 

present by video conferencing on the next date of hearing. The matter is listed on 22/03/2023. 

 

INITIATIVES TAKEN  

            In compliance to the Hon’ble NGT OA 192/2022 dated   22.11.2022, the meeting was 

held on the 06.12.22 which was chaired by the Commissioner & Secretary, Forests & 

Environment Department and decisions taken thereon as follows:  

 Steps shall be taken by both Urban Affairs Department and MSPCB for 

implementation of action plan prepared by joint Committee. 

 It was informed that only portion of stretch of Umshyrpi and wah Umkhrah river fall 

under the jurisdiction of Shillong Municipal Board and the remaining stretch fall 

under the jurisdiction of KHADC 

 It was decided that Shillong Municipal Board shall prepare Geo-Ref Map 

superimposed on google earth demarcating the portion of Umkhrah river at 

Demthring & Umshyrpi at law college   falling within the jurisdiction of SMB and 

KHADC 
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 Officials of Shillong Municipal Board and MSPCB shall inspect Umshyrpi river near 

Shillong    law college and Umkhrah river at Demthring and submit report on release 

of untreated sewage and dumping of garbage into river at these locations. 

 Shillong Municipal Board shall Install CCTV at Shillong law College & Demthring to 

detect dumping of garbage into the rivers   

 Chain Fencing shall be erected at Shillong law College & Demthring to prevent 

garbage dumping. 

 Urban Affairs Department shall treat the water from drains/outfalls at Shillong law 

College & Demthring by either in situ remediation by ReNEU (Reconstruction of 

nallahs through Ecological units) or by setting up of STP 

 Shillong Municipal Board, Deputy Commissioner, East Khasi Hills and MSPCB shall 

portion falling within KHADC to identify household without septic tanks/faulty septic 

tanks. These teams shall carry out works under supervision of Shillong Municipal 

Board and MSPCB. 

 Shillong Municipal Board and PHE will provide 10 staffs each for constituting teams 

for preparing inventory of houses. 

 After identification of houses without septic tank or faulty septic tanks, the MSPCB 

will issue closure notices and impose penalty on households. 

 The Deputy Commissioner, East Khasi Hills and Shillong Municipal Board shall 

ensure that all the houses along the rivers in entire portion including portion falling 

under KHADC have proper septic tanks & soak pits and fecal matter is not released 

into rivers from households. 

In view of the same and in compliance to the Hon’ble NGT OA 192/2022 dated   

22.11.2022, another meeting was held on the 15.02.23 which was chaired by the 

Commissioner & Secretary, Urban Affairs Department and decisions taken thereon as 

follows: 

 Matter related to Umkhrah River & Umshyrpi River: Since Umkhrah River at 

Demthring under the jurisdiction of Urban Affairs / Shillong Municipal Board, it was 

decided that the Department will write to the Forests & Environment Department on the 

same. 

(Action to be take Urban Affairs department) 
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 Sewage treatment: Direct discharge from latrines to rivers  and streams to be banned as 

per Municipal Sloid Wastes management Rules 2016.House to house inventory /survey of 

septic tanks and soakpits in the localities falling in the catchment of Umshyrpi River viz 

Malki , Cleve Colony, Risa Colony to be carried out. A Joint Inspection/Survey of 

households to be conducted immediately by the Director, Urban Affairs, Shillong, 

Municipal Board and MUDA. Action Taken Reports/steps taken to be submitted to the 

Department and Meghalaya State Pollution Control Board within 7 (seven) days. Notice 

to be issued to individual households/defaulters in case of any violation.  

(Action to be taken Taken: Director, Urban Affairs, Shillong Municipal Board and 

MUDA). 

 

 Awareness Programme: Awareness programme in and aound Umshyrpi near Shillong 

Law College, with the local Dorbars of Malki, Cleve Colony, Risa Colony and identified 

Urban areas deemed to be pollutants of the rivers and streams to be conducted by the 

Director, Urban Affairs, Shillong, Municipal Board and MUDA. 

(Action to be Taken: Director, Urban Affairs, Shillong Municipal Board and 

MUDA). 

 

 Penalty/Fine: Shillong Municipal Board/MUDA to issue Notice to individual 

households/defaulters in case of any violation. Notice to be brought out in local 

Newspapers, Shillong Municipal Board/MUDA to also submit updated Report on the 

penalty/fine imposed on violators/defaulters. 

(Action to be Taken: Shillong Municipal Board/MUDA). 

 

 Any other issues: As directed by the Hon’ble NGT in its order dated 21.09.2022 in O.A. 

172/2016/EZ in the matter of Sanjay Laloo, a ring-fenced account to be operated under 

the direction of the Chief Secretary to be created and Rs. 10 crore to be transferred to the 

ring-fenced account which shall be utilized for restoration of the environment 

including preventing the discharge of un-treated sewage and solid waste 

treatment/processing facilities. Director, Urban Affairs to submit a proposal on the 

same at the earliest possible. 

(Action to be Taken: Director, Urban Affairs, Shillong) 
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Further, in compliance to the Hon’ble NGT OA 192/2022 dated   22.11.2022, a second   

meeting was held on the 23.02.23 which was chaired by the Commissioner & Secretary, 

Urban Affairs   Department. The following decisions were taken during the meeting. 

 Matter related to Umkhrah River & Umshyrpi River: Department has already taken 

up the matter with Forest Department regarding the area that does not fall under the 

jurisdiction of Urban Affairs/Shillong Municipal Board. 

 

 Sewage Treatment and penalty/fine: In connection with direction of the Hon’ble NGT 

order dated 22.11.2022 to conduct joint inspection/survey of household, an order has been 

issued by the Director, Urban Affairs constituting team of personnel to assist the Shillong 

Municipal Board to undertake household survey in the mentioned localities for prevention 

of direct discharge of waste water into drains/rivers. The work is in progress and the date 

for completion of the above-mentioned survey is on the 28th February 2023. 

Apart from the above, a Public Notice has also been issued by the Shillong Municipal 

Board vide letter No.SMB/PW/40/2023/10 dated 17th February 2023 to not discharge 

untreated sewage directly into drains and water bodies.  

(Action to be Taken: Shillong Municipal Board). 

 

 Awareness Programme: The Shillong Municipal Board has prepared activities to be 

taken for the concerned localities however, same is yet to start. SMB is directed to 

expedite the same.  

Besides, Action Plan be under Swachh Bharat Mission 2.0 to be implemented through 

PMU team of SMB. 

(Action to be Taken: Shillong Municipal Board/PMU/ (SMB)). 

 

 Inclusion of More STP: Proposal with DPR to be placed before the state government 

seeking financial support for more STPs in the state budget or state resources as reported 

by the Commissioner & Secretary, Urban Affairs Department, Government of Meghalaya 

vide letter No. UAU.11/2023/Pt/Email/F & E- MSPCB dt 26.02.2023 (Copy enclosed 

herewith). 

 

 Mitigation of Pollution Outside the Municipal Area: Considering the river stretches 

falling outside the Jurisdiction of the Urban Affairs Department and the District Councils 
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are important and undeniable stakeholders in all efforts towards prevention of poisoning 

and pollution of rivers, the District Council Affairs department, Government of 

Meghalaya & KHADC are also need to be involved as critical stakeholders in all NGT 

matters and their response needs to be recorded for the purpose of reporting to Hon’ble 

NGT and the Chief Secretary, Government of Meghalaya. The KHADC was informed 

regarding the action to be taken in respect of the polluted rivers Umkhrah & Umshyrpi  

vide letter no. MPCB/GEN-356/2022/25 dated 24.02.2023 (Copy enclosed as Annexure - 

II). 

 

A Review Meeting of the Joint Committee of CPCB and Meghalaya State Pollution 

Control Board was held on 23rd February 2023 in the office chamber of the Member 

Secretary, Meghalaya State Pollution Control Board, Shillong. The Meeting thoroughly 

discussed the Action Taken Report and the following decisions were taken: - 

 

1. A communication is to be sent to the Deputy Commissioner, East Khasi Hills District, 

Shillong and the Khasi Hills District Council requesting submission of Action Taken 

Report. 

2. The Action Taken Report submitted by the Urban Affairs Department is to be kept 

last in the Report. 

3. Water quality analysis report of the Board is to be included in the Report. 

4. A letter is to be written to the Secretary, KHADC to include captive sewage treatment 

plant in the Building Permission issued by them. 

5. Awareness programme to the public and for schools is to be completed by April 2023. 

6. The Public Notices issued by the Board is to be included in the Report. 

7. The phyco-remediation measures taken by the Mining & Geology Department to 

address the issue of pollution of the Lukha & Lunar Rivers is to be mentioned in the 

Report. 

8. The Inspection Report along with photos of the Lukha & Lunar River is to be 

included in the Report. 

9. The Inspection Report of all cement plants is to be included in the Report enclosing 

the analysis report. 

10. Number of inspections carried out by the Board is to be mentioned along with 

frequency of inspection. 
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11. The list of Show Cause Notices as well as Closure Notices issued by the Board along 

with the environmental compensation imposed including the amount imposed is to be 

included in the Report. 

12. The awareness programmes to be conducted may be outsourced to NGOs specializing 

in the field. 

 

TIME BOUND REMEDIAL ACTION WITH ACTION PLAN & FIRM BUDGETARY 

ALLOCATION FOR UMKHRAH & UMSHYRPI RIVER 

Based on the decision of the meeting chaired by the Commissioner & Secretary, Forest & 

Environment Department, held on the 06.12.22 and meeting chaired by the Commissioner & 

Secretary, Urban Affairs   Department held on 15.02.23 & 23.02.23 the details time bound 

remedial   action with action plan & firm budgetary allocation for Umkhrah & Umshyrpi 

river is mentioned below. 

No. Location 
Capacity of the 

plant in MLD 

Physical 

progress in 

% 

Completion timeline 

1.  

FSSM, Shillong 

 

 

5 nos of On-site 

treatment plant, 

Shillong 

0.35 

 

 

 

13.42 

85  %  

physical 

progress 

 

 

55 %  

physical 

progress 

 

The estimated date of 

completion is March 

2023 

 

Sl. 

No. 
Issues 

Implementing 

Department & 

Timeline 

Funds committed Amount 

1.  

Liquid Waste  

Management  in the 

catchment of 

Umkhrah &  

Umshyrpi  rivers 

 

Urban Affairs 

(  Details as  

Annexure-  I) 

Phase II cleaning of Umkhrah 

River, Polo, Shillong from the 

scheme 15th Finance  

Commission  (Tied grant) 

during 2020-2021 

(1st installment ) 

7.87  Cr 

Construction  and laying of 

cone shape traps, stone bunds 

and its tributaries at River 

Umkhrah, Polo, Shillong from 

3.60  Cr 
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the scheme  14th Finance 

Commission Award during 

2015-16 to 2019-20 under 

basic grant 

Used water management: in-

situ bi-remediation of 

Umkhrah & Umshyrpi rivers 

from the scheme Smart  City 

22.00 Cr 

Setting up of FSSM ,On- Site 

STP, Procurement of  cesspool 

vehicles  from the scheme 

Amrut 

53.00 Cr 

 

 

 

     

Sl. 

No. 
Issues 

Implementing  

Department 
Action taken Remarks 

1.  

Portion of stretch of  

Umshyrpi and wah 

Umkhrah river fall 

under the 

jurisdiction of 

Shillong Municipal 

Board and the 

remaining stretch 

fall under the 

jurisdiction of 

KHADC 

Shillong 

Municipal 

Board(SMB) & 

Khasi Hills 

Autonomous 

District Council 

(KHADC) 

The MSPCB has 

communicated with the  

Deputy  Commissioner , 

East Khasi Hills District  and 

Khasi Hills Autonomous 

District council  vide 

No.MPCB/GEN-356/2022/25                                                                         

Dated Shillong the 24th Feb 

2023 for taking all necessary 

steps to  curb such pollution 

through installing of sewage 

treatment/FSSM or any other 

alternative method to treat the 

solid / liquid wastes before 

discharging into the river. 

Annexure 

II 

2.  

Inspection  of the 

catchment  with 

regard to release of 

Shillong 

Municipal 

Board(SMB) 

A team was constituted by the 

Directorate of Urban Affairs 

for the purpose  vide 

Annexure 

III 
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untreated sewage 

and dumping of 

garbage  along 

Umkhrah river at 

Demthring  &  

Umshyrpi  at  law 

college 

(Annexure –

VIII) 

No.DUA/P/30/2022/40 Dated   

the 16th February 2023 .The 

date of commencement of 

survey   is 17th February 

2023  and   date for 

completion  of the survey  

work   is on 28th February  

2023. 

A public notice has also been 

issued by the Shillong 

Municipal Board vide 

NO.SMB/PW/40/2023 /10 

Dated 17th February 2023 to 

not discharge untreated 

sewage directly into drains and 

water bodies.  

Proposal with DPR to be 

placed before the state 

government seeking financial 

support for more STPs in the 

state budget or state resources.  

3.  

Treatment of 

drains/outfalls  at 

Shillong law College 

& Demthring  by 

either in situ 

remediation  by 

ReNEU 

(Reconstruction of  

nallahs through 

Ecological units ) or 

by setting up of STP 

Urban Affairs 

Total of 5 nos of nallahs are 

being taken up. Work has 

already started for 3 nos 

nallahs of which 90% civil 

work is completed in 1 nallah 

and the remaining 2 is about to 

start. With regard to the 

other 2 it is submitted that 

both drains will be 

operational by the end of 

February 2023. The work is 

expected to be completed by 
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march 2023. 

4.  

Steps/Penalty   

against  households 

without septic tanks 

& soak pits and 

those  households 

having  faulty 

/leakage septic tanks 

Shillong 

Municipal 

Board(SMB) 

/ District 

Administration 

/ Meghalaya 

Urban 

Development  

Authority( 

MUDA) 

SMB/MUDA to issue notice to 

individual households 

/defaulters in case of any 

violation. Notice to be brought 

out in local Newspapers. 

Annexure 

IB 

5.  

Inventory of Houses  

located in the 

catchment of  

Umkhrah river at 

Demthring  &  

Umshyrpi  at  law 

college  under the 

supervision  of  

SMB & MSPCB 

Shillong 

Municipal 

Board(SMB) 

& PHE 

A team was constituted by the 

Directorate of Urban Affairs 

for the purpose  vide 

No.DUA/P/30/2022/40 Dated   

the 16th February 2023 The 

date of commencement of 

survey   is 17th February 

2023  and   date for 

completion  of the survey  

work   is on 28th February  

2023. 

Annexure 

III 

6.  

Ensuring that the 

households along 

Umkhrah river at 

Demthring  &  

Umshyrpi  at  law 

college  should have 

proper septic tanks  

& soak pits  and not 

to release  fecal 

matter  into the  

Umkhrah river at 

Deputy 

Commissioner  / 

Shillong 

Municipal 

Board(SMB) 

 

A public notice has also been 

issued by the Shillong 

Municipal Board vide 

NO.SMB/PW/40/2023 /10 

Dated 17th February 2023 to 

not discharge untreated 

sewage directly into drains and 

water bodies. 
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Demthring  &  

Umshyrpi  at  law 

college. 

7.  
Awareness 

Programme 

Shillong 

Municipal 

Board(SMB) 

 

The SMB has prepared 

activities to be taken for the 

concerned localities .The same 

is yet to be start. Besides  

Action under Swachh  Bharat 

Mission 2.0 to be implemented 

through PMU team of SBM 

 

 

Action Taken Report by MSPCB for Umkhrah   & Umshyrpi   River in compliance to the 

Directions of the Hon’ble NGT order dated 22.11.22 in OA NO 192/2022  

Sl. 

No. 
Activity Action Taken Report by MSPCB 

1.  

To carry out the monitoring of 

Umkhrah river at Demthring & 

Umshyrpi  at  law college 

Regular monitoring on monthly basis is being 

carried out under NWMP to identify the 

causes of pollution and point sources. Water 

quality status enclosed as Annexure IV 

2.  

To carry out the inspection of 

commercial establishment /Industrial 

units located along the catchment 

The MSPCB is regularly conducting 

inspection to check the industrial units 

established (both consented & none 

consented) along the catchment of the rivers 

and necessary directions has been issued to the 

authority concerned for necessary action. A 

total no of 23 industrial units at Demthring for 

Umkhrah river   were inspected during July 

2022 (Enclosed at Annexure - V A) and 3  nos   

near  Law college for Umshyrpi during July & 

Sept  2022  ( Annexure V B) 

A total no of 25 industrial units at Demthring 

were inspected (Enclosed at Annexure - V C) 

and 3  nos   near  Law college for Umshyrpi  ( 

11



 

Page 12 of 14 

 

Annexure V D) during Feb 2023 

3.  

Action against commercial 

establishment /Industrial units /HCF 

not installed ETPs or ETPs exist but 

not operating or ETP outlet or treated 

effluent is not complying to the 

effluent discharge standards or norms. 

Show cause notices were   issued to 23 nos of 

Industrial units along the Umkhrah river 

(Annexure-VI-A) and 3 nos along the 

Umshyrpi river (Annexure-VI-B) 

Closure notices were served under section 

33(A) of the Water (Prevention & Control of 

Pollution ) Act 1974 & section 31(A) of the 

Air  (Prevention & Control of Pollution )Act 

1981  to 17 industrial units located along the 

Umkhrah river at Demthring  (Annexure VIC) 

and 2 nos industrial units located  along the 

Umshyrpi river near Law College(Annexure 

VI D). 

Environmental Compensation   amounting to 

Rs.3,18,000/- was   imposed (Annexure VI E). 

4.  

Inclusion of captive sewage treatment 

plan and Solid waste management 

Plan in the building permission for all 

commercial buildings, hotels 

restaurants, and institutions 

Communicated  with MUDA ( Meghalaya 

Urban Development  Authority) vide letter No 

MPCB/TB-55/2022/22-23/6 dated26JULY 

2022(Annexure VIIA) 

Reminder send to MUDA  for the action taken 

vide letter No MPCB/TB-55/2022/22-23/78  

dated24/02.23 (Annexure  VII B) 

Communicated with Khasi Hills District 

Autonomous Council vide MPCB/TB-

55/2022/22-23/79 dated24/02.23   for 

incorporating in the building permission. 

(Annexure VII C) 

5.  

Awareness programme for citizens 

through Durbars/Schools/Colleges & 

Public addressing system, Print Media 

As part of awareness the MSPCB is taking the 

following initiatives 

 Public notice issued on prohibition on 

burning, throwing, burying  of wastes  

along the catchment /tributaries 
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.(Annexure VIII A) 

 Public notice issued to Industries for 

consent mechanism. (Annexure VIII B) 

 Radio campaign  on Prohibiting Single use 

plastic (Annexure VIII C ) 

 Public Notice on Prohibiting Single use 

plastic (Annexure VIII D ) 

 At present  the Board is proposing   for 

conducting Environmental  awareness  

program for Durbars/Schools/Colleges  

which is scheduled to commence from 

march and completed by April  (Annexure 

VIII  E) 

 

Action Taken Report for Lunar and Lukha River in compliance to the directions of the 

Hon’ble NGT order dated 22.11.22 in O.A NO  192/2022  

Sl.No. Activity Action Taken Report  by MSPCB 

1. 

Monitoring  of Lunar and Lukha 

river 

Regular monitoring on monthly basis is being 

carried out under NWMP to identify the 

causes of pollution and point sources. Water 

quality status enclosed as Annexure IX A. 

The State government through The Mining 

and Geology Department has initiated action 

for rejuvenation of AMD affected river 2 

Kms stretch along the Lunar-Lukha by 

undertaking   phytoremediation which was 

approved by the Oversight Committee 

constituted by the Hon’ble NGT in OA 

110(THC)/2012”threat to life arising out of 

coal mining in South Garo Hills District Vrs 

State of Meghalaya & Ors and the work was 

allotted to M/S TRINITY IMPEX 

INTERNATIONAL. 
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The  dosing of algae has already  started  and 

the work is in progress  and  the same was 

verified by the inspection of  a  monitoring  

team comprising officials of Regional  

Directorate , CPCB, Shillong & MSPCB 

.The Inspection report at   Annexure IX-B 

2 

To carry out the inspection 

/monitoring of all ETPs/STPS 

installed  in the Cement Plants & 

Power Plants 

8(Eight) Industrial Units were inspected 

(Annexure-X A) during July 2022 & Feb 

2023. Water samples were collected from the 

STP of 7 units and the STP of 1 unit was non 

functional. The sample tested of the STP 

from the 7 unit, conform to the standard  for 

discharge into  inland surface water 

(Annexure X B) 

3. 

Action against the industries not 

installed ETPs or ETPs exist but not 

operating or ETP outlet or treated 

effluent is not complying to the 

effluent discharge standards or 

norms. 

 Closure notice was  served under section 

33(A) of the Water (Prevention & 

Control of Pollution Act 1974 & section 

31(A) of the Air  (Prevention & Control 

of Pollution )Act 1981 to 1 industrial unit 

for not having a functional STP ( 

Annexure XI A) 

 Environmental Compensation   

amounting  to 41,40,,000/-was   imposed 

(Annexure  XIB ) 

4. 

Awareness programme for citizens 

through Durbars/Schools/Colleges & 

Public addressing system, Print  

media 

Proposal amounting to Rs.5, 65,000/ from the 

Scheme “Control Of Pollution” sanctioned 

by MOEF & CC for conducting awareness 

prepared. (Annexure XI) 
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